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w5 % o 9fatm 8§ 39 1T fasre 3rd September, 1965 and resolves

= that the following 20 members of
W E owe | wTosE wEmE AT Lok Sabha be nominated to serve

fawre #Y oman At q& www @ f oA on the said  Joint Commlttee,
W Wl & @ §oow aqne namely: —

AT A AXA T | AR W ¢ Shri B. Anjanappa, Shri Frank
f& W wifaama & g 9 Iw frare Anthony, =Choudhury  Brahm

. A Parkash, Shrimati Kamala Chau-
#m, a7 38 sers ‘ﬂ_"""’ T dhuri, Raja P, C. Dco Bhanj, Shri
w7 femy mar o S o g owr @ Shiv Charan Gupta, Shri Hem
T WOETE 3 Wt FAET mada Barua, Pandit Jwala Prasad

Joyotishi, Shri Lahri Singh, Shri
M °g Gwedt agA A A AN Bakar Al Mirza, Shri F. H.

QY FATO Wit qarel & W1 §e Mohsin, Shri H. N. Mukerjee,

I T Shri V. T. Patel, Shri N G
& m faw w1 e Ranga, Shrimati Renuka Ray,

aft fadm Shrimati Jayaben Shah, Shri M.
P. § . Shri Am th

7T fox ot g fag T qEE Vidy:l:?lfar, Sh: ma;:na 1;:.-

W A & owae fem @ & g sad \'?.udnvn. and Shri Bhakt Dar-

frvare feeret g g fn WX Faardi O

&1 ofd 4@ gan § AT & wfavea The motion was adopted,

¥ @ gu Wit wawfe froeit & g .

wh fag e g T oW waer o o

¢ fs wfter f ra wfwdes, oo 'INDIAN WORKS OF DEFENCE

avt =wT & S, /IO a1, §F AT AL (AMENDMENT) BILL

TeTT W T |

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8, Raju): Sir
Sir, T think I have practically cover- I beg to move:

ed all the important points

““That the Bill further to gmend
. Shri Dajl (Indore}z Having spoken the Indian Works of I;:un“ Act,
in English and Hindi, he must speak 1803, be taken into considera-
in some other third language now! tion”

Shri Bhakt Drashan: I have done
my duty and I hope the House will
support this motion moved by me.

As the House is aware, there are
so many defence installations in the
country belonging to the army, navy

Mr. Deputy-Speaker: The question @nd air force and it is very neces-
is: sary that in certain areas adjoining
these defence works and installations,

“That this House concurs in the should be given protection from the
recommendation of Rajya Sabha security poiny of view and for other
that the House do join in the reasons. So, the original Act of lqos
Joint Committee of the Houses on provides for imposing certain restric-
the Bill to establish amd incorpo- tions on the enjoyment of these lands
vate a university in Delhi, made in by their owners and also for paying
the motion mdopted by Rajya some compensation t0 them.

Sabha at ita sitting held on the
1st Septembpr, 1066 and com- I have come forward with this

municated to this House on the amending Bill becagse the original



6789 Indian Works

Act does not apply to the whole of
India. It does not apply to areas
which were formerly Part B States.
Part B States were originally princely
States and so this Act could not
apply to them. Since 1st November,
1956, Part B States have been abo-
lished and integrated into India. Bat
the merc fact of this integration does
not enable this Act to be applied to
those areas. It requires an amend-
ment of the original Act. That is the
simple objecy of this Bill. There is
no controversy or complication gbout
it and I hope the House will have no
objection to passing this Bill

Mr. Deputy-Speaker: Motion moved:

“That the Bill further {o amend
the Indian Works of Defence Act,

1903, be taken into considera-
tion.”
Dr. Melkote (Hyderabad): [ rise

to support this Bill. In the interests
of defence, particularly at this june-
ture, it is absolutely necessary that
this kind of protection is extended to
all areas, including former Part B
States. I belong to a former Part B
State and in 1961-62 in Hyderabad
the Defence Ministry set up an instal-
lation for the production of electro-
nic equipment. That was an area
which belonged to private parties
before that. In the centre of that
aréa there is a mosque. We arel a
secular State and round about that
mosque, numerous muslims used to
go there to offer prayers. This mos-
que is situated at the centre of the
unit and the Muslims are prevented
from going there for saying prayera
Sir, if in the interest of defence it is
necessary to prohibit any of these
people from getting in there—a mos-
que cannot be desecrated. a mosque
cannot be pulled down and people
must be given the opportunity o go
and say their prayers therc—some-
how or the other in spite of my con-
tinously making representations with
regard to this during the last for or
five years this fact has not been ade-
quately dealt with and the Muslims
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in that area are not very happy about
it—my one suggestion is, why uot
keep that mosque as it is and right
across, on the other side of the road,
possibly, slightly removed from the
defence  installation—nobody  will
object to your prolecting the defence
installations—construct another mos-
que so that the people may be able to
go and say their prayers there? More
than prayers, the Muslims are in the
habit of jaking their dead bodivs
there before they arc buricd. There-
fore, a mosque has a particular im-
portance. Each mosque has got Ita
own particular adherence. Many do
not know this. Many fecl that any
Muslim can go ang say his prayers In
any mosque, There are numerous mos-
ques round about, no doubt, but Mus-
lims go to a particular mosque only
and not to all the mosques round
about there. There are certain sec-
tions of Muslims in this particular
area who originally belonged to that
State. These people should not be
denied the opportunity of saying their
prayers,

Now that this Bill is before the
‘House, I thought I should personally
bring this to the notice of the Minis-
ter, that while such kind of protection
for defence installations is absolutely
necessary—nobody questiong that, not
even the Muslims of that loeality—
opportunity must be given to the
Muslims to say their prayers by get-
ting another mosque constructed right
across the road. This is the only sug-
gestion T wanted to make. Qurs is a se-
culur State and at thisjuncture if along
with protecting our defence instal-
lations we go ahead and do this work
the Muslims in tha! area, not only the
Muslim= in that arca but the Muslima
in the whole of India, will welcome
it and they will feel that thelr inter-
ests are safeguarded and protected
1 hope the Minister will investigate
into this ang sce what can be done 1n
the matter.

8hrl K. L. More (Hatksnangle);
Mr. Deputy-Speaker, Sir, I rise .o
welcome this measure. This measure
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is a simple but a most important ane.
It is aiso of a non-con roversial
nature. The Bill seeks to amend the
Act <0 as to make its provisions appli-
cable tw the whole of India including
the arcas fo which it does not extend
Al present,

Sr, as is given in the Statement of
Objects and Recasons and as it has
been explained by the hon. Minister,
the objueet of this Bill is to provide
for the imposition of certain restric-
tions upon the use of and enjoyment
of land in the vicinity of works of
defence so as to keep guch land free
from buildings and other cbstructions,
As we are all aware, the defence of
our nation is the most important one
and, therefore, there is a great need
for protection and development of
works of defence in our country.
Therefore, whatever is needed to
guard and develop works of defence
must be wholeheartedly helped and
encouraged,

1 congratulate the hon. Minister for
Lringing this measure, this most
important measure, and I support this
Bill,

Shri Shree Narayam Das (Dar-
bhanga): Mr. Deputy-Speaker, there
is nothing in this Indian Works of
Defence  (Amendment) Bill, 1965,
which can be objected to by anybody.
But 1 would like {0 draw the atten-
tion of the hon. Minister to one thing.
The name of the original Act was given
by the British Government. The Indian
Works of Defence Act was passed in
1903 when the British Government
was here. Now all the defence works
in our country will be for our own
nation. At the time when the British
Government was here, they might
have constructed some of their own
defonee works here because we were
under their domination. 1 would, there-
fore, suggest that the word *Indian”
ghould now be omitted and the simple
name of the Act should be The Works
of Defence Act.
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Then, Sir, it was in 1957 that we
abolished all Part B States and they
were integraled in our own country.
After that there were no Part A,
Part B or Part C States. It is now
after nearly nine years that the Gov-
e'nment has awaken to bring forward
this amendment. This shows that we
are pot quite alert, Ay least the
Ministry of Defence should have con-
sidered this question earlier because
the works of Defence Ministry are
spread throughout the count'ry in
what were called Part A, Part B and
Pary C States. Therefore, this amend-
ment should have come earlier. This
shows that there is some sort of neg-
lect on the part of the Government,
and we do not review the various
provisions of the Acts that are in
force and change them in the light of
certaln changes or certain new deve-
lopments in the country. 1 would,
therefore, appeal to the Government
that in future it should not be like
this. Ewvery Ministry should review
the various provisions of the Acts that
are prevalent and that are being
adminis‘ereq by the various Minis-
tries with a view to bring them up-to-
date In line with the changes or new
developments that have taken place
after those Acts were passed

Sir, I have nothing more to say.
This is a very important Bill that has
been brought before the House, Every
measure ghould be taken to safeguard
our defence works that are spread
all over the country, and the lands
in the neighbourhood of those works
should be kept in such a condition
that there should be no obstructions
to our defence activities,

With these words, I suggest that
the earliest opportunity may be taken
to change the nomenclature of the
Act so that it may be brought up-to-
date.

Shri Himatsingka (Gooda): Sir, I
support the extension of this Act to
Part B States and I take it, as it is
provided, it will extend to the whole
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of India which includes Jammu and
Kashmir also.

As regards the suggestion made by
my“ hon. friend, Shri Shree Naravan
Das, I feel the word ‘Indian’ should
be dropped, because that has been
followed in almost all the statutes that
have been amended from time to
time and there should be no abjec-
tion. Works of Defence Act should
be the name and that should be kept
henceforward. The provisions are
very urgently necessary because now,
especially because of the present con-
ditions in the country, that Govern=
men' should have the power to
impose restrictions on the use of
places near about works of defence,
Therefore, we wholeheartedly rupport
this measure.

ot aog = fag (FoaT) o FuTene
wEIET, & 2o TA H1 TTANAT TTAT F
fix a7 o7 e ari a2 & o fr 37 1
T AT @Y ¥ qEET WA g
¥y ¥ A1 @@ T €A | 7R A
wrfar ot Y wr ¥, 4wy w8,
WA &t araa # | Zw A afesmr
&Y q7g & agit A & oY gETd wwETAT
¥ fofew qr qaridz s7Ar @ Ew
o I aa 5t gawy § e fofaeft
ufean & w27 g0 F77 9 77 7 a9
# o ST T AR A A R A
77 fam wvo oA =77 ge2w w9 F Ay
g afw f @ g e awagy 37 we
AU I AT A A 97 oA
qgd AT Wifgd ar | wa dY Ay §
MA ST} EIATAT T W T W
ag ag? wear wrw 3R fear @
Ffwa a% a7 e g § A iy
e o0 & g ¥ W@ aw fafaed
wit fedsawrd) A ® feew
g favia ¥% f ag 44 2, a7 ardr
#ri, T8 3 AT, v AT W e A
gw & qg=T w1 ¥ & frdem w1 vy
t
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ot fast At WAt ween
FWF AT T A ¢ W f e
I B WAL FAE |

Shri Subbaraman (Madurai): Mr.
Deputy-Speaker, Sir, the amendment
that has been brought to exiend the
provisions of the Act to Part B States
glso, 1t should, os an hon. friend
pomted out just before sne, have been
brought before the House long ago.
Even when a factory or an educational
mnstitution is built we find ordinarily
that shops and even houses are cons-
tructed by people round about them.
In course of time, they become  very
crowdy and slums. They have 1o be
control'ed even for personal purposes.
Such being the case it is all the more
necessary to control the vieinity ond
surroundingg of places where works
of defence are situated, It is  quite
necessary that the surroundings of
such places should be controlled  so
that there s no harm done to defence
works antl no inconvenience i« caused
to them. Therefore, I support this
amendment,

s g0 frro 7 foemt (wrromwr) 1 9m-
W AR, W AT A A e A @
#are & w famr wt & o weft
#am dm g W o e wfrer
famio-wrd (Awiwsr) fadas o1 s
WA g ) e oAy wiim oqa e
e W wTOHTT A1 W v wfuw W
8, wifier & a7 avp foar o oer &
wire m@ gy wrm oW B,
wrr gxfam & e e e g
wiify v & fr & ez dla mavdy g
g7 arw sfear

TZ WA 19073 T TR OF d
#27q @7 An] A g ar ) wfeg
TET W TwTT A | R TTent @ qgE
sfarTwn wrd A g ar
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¥y gwra § e fafaty o onfr &
< w7 wE gHraa a1 qfend sofe g
W I gEd wg g w1 e
ot 37 & fag g e fear g
arfe

1956 & gg& o &t ar? f2zw o
TAE T WA AT AGY Fa W1 1
| A% T 7T o wr tard il o i)
&fwm wror it o1 g faw wran § 4%
forg & et maraw 7 aurt zar 3 W
xa fa@ w1 @ wow g )

Shri Indrajit Gupta (Calcutta South
West): Mr, Deputy-Speaker, Sir, 1
support this amendment to the Act
which is a very old Act of 1903, There
can be no quarrel with the purpose of
this Bill ang it ig certainly very ne-
cessary in time of an emergency
such as the present one that the de-
fence authorities should have the
right and the freedom to impose res-
irictions or to control the use of cer-
taln lands which may be essential
from the point of view of defence.
But there is one point which 1 would
like to bring 1o the notice of the hon.
Minister which is more regarding the
actual use of these powers and the
implementation of this Act,

Sir, it says in the Statement of Ob-
jects and Reasons here that this is for
resiriction on the use and enjoyment
of land in order that such land may
be kepl free from buildings and other
obstructions. As my hon. friend over
there, as far as 1 understood him, has
also raised the point, if on such land
which is required there are already
certain buildings or constructions
which may be places of religous wor-
ship and so on, naturally we take it
that the defence authorities will strive
their utmost to see that as far as
possib'e these are not disturbed; or,
if they have to be, then of course the
original Act itself provides for pay-
‘ment of compensation and so on. But

Defence G746
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1 know of an instance which, I think,
is known to the hon, Minister also,

For example, there are certain lands
which the defence authorities have
required for their own purposes in
the wvicinity of certain other defence
installations, particularly in the eas-
tern region of the country, where it is
found that those lands which had
been lying unutilised or wastefor &
long time have in the mean time been
occupied by a large number of these
refugees who have been coming from
East Pakistan for 10 or 12 years past.
In many places it is found that they
are all bona fide registered refugees
but they have all come and orignally
squatted on such lands and thep gra-
dually in course of time have built
some rough and ready constructions.
A sort of refugee colonies have grown
up there,

In recent years there have been a
number of occasions when this ques-
tion arose that these lands were re-
quired by the defence authorities and
they simply issued a notice to the re-
fugees there saying that they should
immediately vacate within a period of
a week or ten days—something like
that—and that if they failed to com-
ply with that order, they would fore-
cibly be evicted. In cases like that
what happens, 1 do not know. Although
here it ig stated that compensation
will be paid, in this particular instance
I remember very well, when we ap-
proached the defence authorities they
said, “It has nothiog to do with us;
you can g0 to the State Government
ang see if they gre prepared to make
any arrangements for these refugees;
but we want the land, we are not
concerned with these people”, When
we went to the State Government, the
State Government also said, “Tt is nat
our responsibility; we cannot provide
any altrrnative place for these people
or provide any compensation for them
and so on: *~ better go to the Cen=
tral Ministry of Rehabilitation”.

In this way a great number of difi-
culties arose where there was no
clearcut procedure known to the affec-
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ted people as to how they were to
get compensation or how they were to
be given any kind of alternative sites
where they could go and live with
their families—they had been living
there for 10 or 12 years at a stretch,
I have to admit, with some gratitude,
that because the Defence Minister and
the Deputy Defence Minister took
some sympathetic attitude in  these
cases every time we brought it to
their notice, they agreed to extend
the time so that thesc pour people
could get some reasonable opportu-
nity to try to make alternative ar-
rangements before the land was taken
over, But that was done as a spe-
cial concession pot in keeping actually
with the provisions of this Act.

Therefore 1 just want to bring this
to the notice of the hon, Minister, Not
only in the case of bona fide refugees,
who are a particular class of aficted
people and who are suffering for no
fault of their own, but also in other
ecases where there may be bona flde
occupants of the land in the sense that
they have been there for a very long
time—they may have constructed
buildings and houses—in the actual
administration of these powers, 1
hope, the defence authorities will
adopt a sympathetic attitude Though
nobody questions that priority must
be given to defence requirements,
particularly at a time like this, never-
theless in the actual administration of
these powers, I hope, they will adopt
a patient and sympathetic attitude
wherever necessary and see to it that
both the purposes can be served;
that is to say, the lands oan
also be put to the use for
which  they are
at the same time, if there are bona-
fide occupantg or settlers there for
whom some alternative arrangements
can be made or compensation can be
paid, their casey should be given the
fullest  consideration before the
powers are exercised Sometimes be-
cause local officers tend to be a little
hasty and impatient or move in rather
buresucratic ways, it would be good
if certain instructions were given that
in these matters a little more humane
attitude is taken,
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st fag qav (wfeme) g
i, g 9 e aw O frde
(wiwite) fawr axar & gk smar wan §
IR G N FU T gE §
TG T A AT Agar f

tw ¥ grer wiw fedw w1 W
fream ) aga wew Wi agE @
o fedeft & fau wgt 4 e
q¥ &6 s W A oarfen ) di &
¥ gRIT ag a0 Srgar § v it T
¥ T o grezTAfor @), @ oy
fad ofr oF amg 41 o ofr @ A
" qufos & g W awTE W § iR
IW ¥ 9T W A A gw wa w0
X ¥ §UT §T

gdia dwargT wd & oW F o
wanA ¥ goifad «f e o
wrdt & o feet #6  weef el §
o 38 % fau frdw fafefl & wer
e § @ Y o & wg e e B
fir fefewe afasiz 39z &0 | fafiewe
wfwedz wemr § s wioedl o1 el
§ wagadz sl mahs A @w
twd § fx awl o wiama &1 W@
Lol (ol

v Prafod ¥ & me Szt &1 Semw
& wigaT g | fagre & whmre % g
# wi gore oy e FoRTT & dwarat
wrgtd wt groafee oar, weET
ot ¥ s quThT W O & YT @
writ wY e & andY A 8T W e
sk @ sarfeor Aff foer avan §
wiay ¥ e § e fesw
fafrerft o ¥t fr wad frg & gy
quifad ¥1 THz §1 W wifen o few
g ¥ Az g Im % oY AT T T
afee wwife oz ty #foow o fe A
*famfaRr g} awaw ag o
aft grft Ax aw  qafAe s
w A
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s fr gaTt OF &) A aEen i
gl tgoia wm ad g & ar feed o
® s a g & s IR v 96
o fis 9z @9 & wTw A oY, wmr
& IR T8 W IF ISEM AgAm WO
arv frar st geaEw ¥ A afg w1 ¢
W TE & AT W ¥ w9 ey
ar 1R & fan foawr % @ s 7t
¥ ferzd 7 feqn w7 Y 9w W9 @)
wTaaTE # g gadt IR a7 /e § Ay

FEER! qUA I H AT ST

wrafraa afumfal w1 g tw-
TCwTa & At § tenw (fadw)
W ¥ 2y sl fir feft few o
TEAFEHT A €1 | LT H, A oY AT
A 9 F1 A T qafaw #i
gfagr wir 79w gedtinar w Fad

7T &I |

ug fawr oY ww & e § w7 odr
ymfeg § o\ feda & faq ofz am-
AT oAWa g1 oAt I O d
s anfgo | Afws 99 & maw #
T &Y gurr fed § s aw e e T
T N T A1 4% | wlegrt 7Y qafaw
wgA A g1 ot g Il frawa w0 oew
WA T ATT WS quE w1 9w

aw e agt o

st Wt W avr (®RT) -
I wgve, ag A tfem awt
% feie (witedz) fam ot
90 w1 & awdy F@ g0 weEr
O qATT AT EAE |

feda & fam i mee A S ey
7-8 g7 gt Wl | 7w o 2w
‘g s ag it s gl v g A
T & firari w1 dwwe A far and Wi
W A ¥ I T G I @
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gwt gwe fear wd i
g 2mn @ fF quvfaen S W 'y
a% Ag! foe qem 2 1 ®Taq &, @i
HY T FRTH 10-1 57, g6 fedw
# wia & & foryr 13, o7 femmt &y
Wi ¥ dvae w1 fzar man wfew 5w
wmefa 957 X f6T I7 AT w1 I
oAt w1 2 frar rar it gaag wEA
Fag g wWRE

oYt w2qA T T K AL &
Z €& T A & qrT AT AT H i
Ty gt § @ u e ¥ aifear a@
aret & o fored fe wemaET @@l O
FrraT 7 wreHr " ara ¢ % W
g %1 of Afer 3o gaark 7@ gf
YT T AIENTE W AR § AL TSI AT |
st W dgr 9T 15, 20 gEH GE ¥
g § e & waw, 7 awt fwoman
¢ 7 vw gwEy $1 3% frr mar A
9 T gy e faar oot 30 e
TR A TLAZAFI AN UL &
FrE Wt fedg & fqu o s wwF
at gg gurfaen gew v a7 @ faar
ori 1 aw ot & A £ fF A dIw
iAo am gy g & favgw
g 5 &3 & fem dave & auife dey @
@ mrr ot IR ot farmwr de A
& gawt wiA W Ad &) v A
formw w7 AdT § gwmET ET AT AR & 0
¥ & @ A A g & sAfaT
#w & arer g Ew T9 74 & fAu Aar
g afen Fmr (oAl 81 90T &1 ¢
Faw gra  quriaw feea < fed
g weteedy ¥ €1, 1 A A, A A
T ST A WIHAT AT |

& 7 zar g i gwre gat £9 feamat
oY wefr T wred & forty v gd 3 1w ey
LR o B i i
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vt e qarfad & swe ¥ wf owd
g 1w adt f s ot At ag @t
i ¥ w9 agt & gy § q@log
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a«Tz g A1F | TA F WG TH G
dan ofcay gar & w3t fe et ol
o g & =gl 9 aAEdi w1 owE
T oTa | a * i & et fpa
w1 & T W17 | Tt o ot fiw
wge ¥ 5, 10 #F OF TTH &) 79 XA
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¥ gurt grrarfadl w1, ArAAd € 1@
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HEYE A Q) | WU IF A €Y TwTT "
& 9, 99 = ¥ 2w fgr & wfrad
HE bR rER ik inkof ik
w1 gufewr o= & a=x fear o7
o dwn w fem aw o qR
wn ¥ fe #12 & M o015 www
fedy & fay ford 7q § 97 & ¥w f,
it o7 9T, T AT I gy g
§ ) 37w we wen Sl mge A
fad=dt w1 ¥t Y g wfyy, fod
weh drd g oifegd we g a1 s
witg foeefr fF & ag wgT ¥ aiw,
ot dr g7 §rft Tfgd | o g %
& o fas w1 wwqw wwm §

Shri Ganrl  Shankar  Kakkar
(Fatehpur). Mr, Deputy-Speaker, Sir
my first suggestion is that the word
‘Indian’, as has been suggested by my
friends, Shri Shree MNarayan Das, be
deleted from this Bill. In 1003, when
the British regime was there, there
1423 (Al LSD.—8.
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were several dominions under the
Brilish regime and, therefore, in every
enactment which was undertaken, the
word 'Indian’ was inserted, But now,
after 15th August, 1947, when we are
an indepenendent country, it does not
befit well to continue to have the word
‘Indian’ in this Bill which was Insert-
ed by the British regime. It is a very
non-controversial amendment and the
word ‘Indian’ be deleted. That Is my
first point.

13 hra

My second point is this, With regard
to the provisions of this Bill, T am
in agreement with the Defence Minis-
ter that keeping in view the urgency
of the Defence in this country, it is
very proper to extend it to Part B
States. But keeping in view the fact
that Defence is primarily a department
where there is absolutely no question
of any religion, creed or caste and that
the masses are allowed to have im-
mense faith and unshaken confldence
in Defence, I suggest that there should
be a specla]l provision for the imme-
diate payment of compensation and
that it should not be kept at par with
other enactments relating to land e~
quisition. My suggestion is that if any
land is required to be acquired for
defence purposes, there should be =
special provision for the immediate
disposal of the claim and the immedi-
ate payment of the compensation so
that the unshaken confidence arnongrt
the people towards the defence should
be allowed to remain unshaken. So, 1
request that there should be a special
provision and that it should not be
kept at par with other departments of
the Government In the matter of
acquisition proceedings Wwhich are
generally delayed for years together
and no compensation is paid and no
speedy disposal of the claim iz done.

With thes. observations, 1 support
the Bill which has been brought be-
fore the House.

ot pew wx wwww ()
ITeTw wErEw, W faw @EA ¥ ATAA
wra §, & w9 w1 @ wTn §
ta
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wrw %1 qffeqfagi ¥ oo am *F wra-
wawer & fof g woe &w & sarer & s
sfredr-semes & srAm @F
Afe 917 wroam & W §, qa IT &
foq ofrT T aga o=@ gew ¢ o
W g # & ag vy g § fw
W % & g o7 wif afrr o st

¢ @ ag T wfzd fr =8 & fieaa -

HAHTT wafad 1 § Wi ag wde
#eft d-ag weftr IS A AR
og wravgs § i ga od o fma W=
ud gu gAfwy e §1 e
dar faerr =fgn, ofe 97 % o @t
#* e w wraAr 1 d21 A

Eq 7 2t fw wowre A §8 gEt
wit & fodr forg wra & oofid o §,
T A I F IO T, e W
AT aver dar wwrar § ) & g g
fr ag fift & weem & 7w W
fis, FrerwTd ¥ T ¥ FT I AT AT
wafz % fam a@, o=y 39 #1 &w
o § dur T oy

& o agr o wga & fald Ao g
fis wuft. & ot & w0 # wwwra
W ¢@m W ¥ AT Oy W 9een
¢ 5 37 ®F @t & fag fndt got s
qt st € oy, wife oy srtae §
fewaIaniai® gra & o w7 Wy oAy
&, A 37w e g A1 R 9w 4R
) E g I wst A} T Ty § 1 woRT
W uy swaeqr w7 Afe e wm
sreTd ¥ wré wft &, ot g fed
T | 9T 9T F @ w3 ¥ faw
X 8, arfe @ ava afme e a=-
T FT T FL AT W IA H 9O
Tame o ud ¥ fam 7 g @
X AT w1 AT e TET WA wiEy
fs 37 saert w1 ok S A A
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&t o, ¥wifE I9 waEgr F 39 6 w6
¥ s q¥m, afes w1 399 @2
xdfrr A ooy

XE aF g wF, 79 w19 & Ay Faw
afy o ot orrd, o qwAt g, wer
FTET FeqTEA AT @, AR Aw I
fraR A s@ i @rgen g fw
5 At A aTHTT & g s wyaq
ury o ag §9W (& 39 F T & g
g% i arw e &Y /AT &, A1 adr
* wdfrT g, a1 5T wvaEerd ®1 3w
#* w=d ¢ ey anfyd 1 oo &) ww
g s g8 qww agy miwamare &
a &A@ aifaaaz & g w
fer e o oy @3 @1 R W wwk
qfaarr we dmmifeat wifs o & &<
WY Y7 qFT KT FEE AT A
s feqr 1 qoR & g A adi
¥ FTIT X FTAr Far v, Afew Iw
s W1 Ers G & dar Y fan,
forg & wroor g7 A ¥ agw FA
ot

v fau wrawmsa sw aa w1t & f
STRFTT K1 AT WA F w3 W
frrafgd, afs ms i g@ma
&1 IT BT FTF IA N alrT o
arfr gy W 37 %1 wed ¢ Fred
wifgd, fow & 3w & and & wrf faamz
TE

Shri M. L, Jadhav (Malegaon): I
rise to support the measure that is be-
fore the House, I would, however,
like to make certain suggestions while
supporting the measure.

In the Nasik district there Is an
artillery school and some sevenieen
villages have been acquired for that
school. But I find that the approach
of certain villages, which have mnot
been acquired, to Nasik, Deolali and
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other areas is very difficult because
the roads are blocked. I suggest that
wherever there is acquisition and in
the process the roads of the villages
which are not acquired for defence
purposes are blocked, some alternative
roads or gome alternative site should
be given, so that the villagers can
have good and easy approach roads. In
a number of cases we find that the
revenue authorities point out this fact
to the Defence authorilies, but many a
time they do not take proper or early
steps to sce that the grievances of
these people, which are genuine, are
redressed, A similar thing has hap-
pened in the case of the MIG pro-
ject in Nasik district. The approach
roads in some of the villages from
which lands have not been acquired
and where State transport buses were
running, have now been closed be-
cause the area has been acquired for
a MIG site. I have no objection to
the area being acquired, but my only
contention is that, while acquiring the
area for defence purposes, the Defence
authorities should see that the people
of the villages where roads connecting
the national highways exist. are not
in any way inconvenienced. They
should see that the communications
and roads for the Defence project are
laid in such a way that the villagers
are not inconvenienced.

Year before last there wag a case
where certain villagers were asked to
leave their village at about T in the
morning and return to the wvillage
only in the night by 8 p.m. since some
long-range weapons were to operale
in that area. [ have no objection to
the villagers being asked to leave the
village, but I point out that, when they
were asked to leave the village in the
rainy season from morning till night
and were asked to go to some ten or
twelve miles away, no shelters were
provided for them. Where will these
men, women, children and sick ladies
go if no shelter is provided? I told
the District Magistrate that something
should be done, 1 can understand
that Defence should recelve every
priority and that their needs should be
served. But the Defence authorities
should at least see that gome tempo-
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rary sheds temporary shelters, are
provided for these people, Bui to
my knowledge, nothing was provided
and it was a very great hardship for
the villagers to leave the village, with
all their children and cattle, early in
the morning and return in the night.
People had to suffer. In such cases [
fee]l that the Defence authorities
should sce that no hardship is caused
to the people, With these observa-
tions, I support the measure thet is

before the House,

Shri C. K. Bhattacharyya (Ruiganj):
I shall make only a few observations
aboul the two suggestions that have
been made, one about the nomencla-
ture of the Bill and the other about
the scope of its application. Regard-
ing the scope of its application, the
Statement of Objects and Reasons
says:

"It 1s, therefore, proposeq to
amend the Act so as to mace Its
provisions applicable to the whole
of India, including the areas 1o
which it does not at present ex-
tend.”

Because it has been the usuul trend in
our legislations to put that particular
phrase “except Jammu & Kashmir”,
1 will request the hon. Member to
make it clear that that particular
phrase has no place In this amend-
ment. In fact it extends to the
whole of India, including the areas re-
presented not only by the old Part B
States but also by the present Jammu
& Kashmir State, That is number
one.

My gecond point is In regard to the
nomenclature of the BiiL , A sugges-
tion has been made that this Bill
should be simply called the “Works
of Defence Bill", If we go through
the list of enactments that we have
passed and Central legislatures have
passed, we find three designations of
an all-India type; one is All-India
Act, the other designation is Indian
Act, and the third designation is na-
tional Act, These are the three types
of designations applied to the all-India
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Actg that the Central legisiatures have
passed. So, in taking up this question
of designation, 1 believe that we
ought to take it up in a comprehensive
way so that the entire list of enact-
ments may be studied and the same
principles may be adopted and accept-
ted in designating Acts of an all=
India application, I am making this
suggestion not only with regard to
this Act but with regard to the other
Acts also.

Dr. D. 8, Raju: I would like fo ex-
press my thankg for the whole hearted
support which hon. Members have
given to this amending Bill, I am glad
that they have appreciated the spirit
underlying this amending Bill, While
supporting this Bill, hon. Members
bave made a few very good sugges-
tions,

Dr, Melkote has made a reference
to one mosque in Hyderabad. This
fact was brought to my notice also by
the Home Minister of Hyderabd, and
1 am sure that sympathetic considera=-
tion would be given and a reasonable
settlement of this problem would be
found scon,

Some hon. Members have asked
why this Bill had not been brought
forward earlier. Although the prine
cely States had been amalgamated in
1856, since that year occasionally we
had issued some legal notificalions
hoping that they would be adequate
for the purpose, but our Law Ministry
has advised us that such legal notifi-
cations are not valid in law, and that
an amending Bill should be brought
forward in Parliament. That is the
reason why this Bill has been brought
forward after some delay.

Shri C. K, Bhdttacharyys has raised
the question about the inclusion of
Jammu and Kashmir, [ might tell
him that this Act would apply now to
the Jammu and Kashmir State also.

Shri Indrajit Gupta &angd a few
others had raiseq a point about the
difficulties experienced by some of
the villagers when they were asked
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to vacate those areas. This amend-
ing Bijl refers only to certain areas
which are adjoining the existing
structures such as installations and
other things. It does mot refer to
lands or agricultural lands which
are away from thosg installations.
Although it is an Important point
which hon. Memberg bave raised, I
would submit that that point is not
very relevant. But every sympathe-
tic consideration will be given and
all reasonable measures will be
taken to see that the wvillagers are
not harassed or inconvenienced in
any way,

As soon as we demarcate these
freas and issue a notifleation, it js up
to the State Government o take the
necessary action. I know that there
are some illegal occupations ground
thege areas, and there has been some
trouble and some headache due to
that for us, but it is up to the State
Governments to see that those loca-
lities are vacated

So far as compensation is concern-
ed hon, Members have said that there
is a lot of delay in giving compensa-
tion to the owenrs, But actually the
delay is not due to us. The amount
or quantum of compensation has to
be decided by the eivil authorities.

Shri Daji (Indore): BEven after
the quantum has been decided there
have been many cases which I my-
self have hag occasion to point out,
where the person had to go from
pillar to post and nobody In the
Defence Ministry seemed to be pay-
ing the money at all. For seven
years cases have been pending. even
when the quantum of compermation
has been decided,

Dr. D S. Raju: Whenever
caseg; are brought tp our notice .

such

Shri Daji: That is no éxcuse. Why
should such a thing happen at all?
When the compensation has been
decideq upon, why shoulqy the
amount not flow  automatieally
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through the gystem in the
Ministry?

Dr. D. 5 Raju: This fact will be
remembered. But the civil authori-
ties have got to decide the quantum
of compengation, There is actually
some delay at that level. And there
are generally appeald against the
quantum of compensation also, That
is avother factor causing delay. But
whatever that may be, whenever
these things are brought to our mno-
tice, we always take very quick and
very sympathetic action, There is
nothing more for me to gay in regard
fo this,

Defence

This measure is g very important
gne. As ] have said, we are only
making an amendment to include the
areas which formerly belonged to
the princely Statey, The other
points which have been raiseq are
not very relevant {o this Bjll. But I
shall remember those guggestions
ang give effect to them as ang when
the need ariges to do so.

I would request hon. Memberg to
pass this Bill.

Mr. Deputy-Speaker: The ques-
tion 1s: .

“That the Bil] further to
amend the Indian Works of
Defence Act, 19003, be taken intg
consideration”.

The motion was adopted.

Mr. Deputy-Speaker: I
put the clauses to vote.

shall now

The question ig:

*“That clauses 1 and 2. the En-
acting Formula the Title
stand part of the Bill®,

[ el

The motion wag adopfed,

Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill

Dr. D. 8, Raju: I beg to move:
“That the Bill be passed”,

Mr. Deputy-Speaker: THe question is:
“That the Bill be passed”.

The motion was adopted.

e

23.17 hre,

JUDGES (INQUIRY) BILL—contd

The Deputy Minister in the Minls-
try of Law (Bhri Jaganatha Hap):
On behalf of Shri Hathi, 1 beg 19
move;

“Thai the Bill to regulate the
procedure for the investgation
and proof of the misbehaviour
or incapacity of g Judge of the
Bupreme Court or of a High
Court and for the presentation
of an address by Parliament to
the President, be taken into con-
sideration.”.

Article 124 (4) of the Congtity-
tion provides that:

*A Judge of the Supreme Court
shal] not be removed from his
office except by an order of the
President passed after an ad-
dregs by each House of Parlia-
ment supporied by a majority of
the total membership of the
House and by a majority of not
less than two-thirds of the memn-
bers of that House present and
voting has been preseated to the
President in the same session for
such removal on the ground of
proved misbehaviour or incapa-
city.”.

Article 124(5) provideg that;

“Parlinment may by law re
gulat: the procedure for the pre
sentation of an addresy ang for
the investivation and proog  of
the mishehvaiour or aneapacily
of a Judge under clause (4). ...."

The above provisions gre a'so appli-
cable to a High Court jud«se under
proviso (b) to article 217 (1) read
with article 218 of the Comstitution.

The present Bil! geeks to lay down
the procedure for the investigation



